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THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH): 
Information is being collected and 
will be laid on the table of the House.

Film Making in Regional Languages

3421. SHRI SAUGATA ROY: Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

Ca) whether Government have 
taken up any scheme to encourage 
film making in regional languages; 
and

(b) if so, the main features thereof?
THE MINISTER OF INFORMATION 

AND BROADCASTING (SHRI L. K. 
ADVANI): (a) and (b). Government 
have no specific scheme for the pur
pose. Film Production in India is in 
the Private Sector. The Film Finance 
Corporation has been set up by Gov
ernment to promote and assist the film 
industry by providing, affording or 
procuring finance, financial or other 
facilities for production of films of 
good standard irrespective of the lan
guage.
Heavy Water from USA and Canada

3422. SHRI SAUGATA ROY: Will
the Minister of ATOMIC ENERGY be 
pleased to state:

(a) whether our country will be 
getting heavy water for its nuclear 
reactors from USA and Canada; and

(b) if so, under what terms and 
conditions?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) There is no 
such proposal under consideration.

(b) The question does not arise.
Property of Organisations seized 

during Emergency
3423. SHRI ISHWAR CHOUDHARY: 

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a,) whether it is a fact that movable 
and immovable property of R.S.S. 
and Jamait-e-Islami and other orga

nisations and individuals had been 
confiscated by Government during 
emergency;

(b) if so, the state-wise number of 
such cases; and

(c) whether present Government 
have released the property of all 
those persons and organisations?

THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH):

(a) to (c). After the imposition of 
ban on certain organisations like the 
RSs and Jamait-e-Islami, the State 
Governments had taken possession of 
the movable and immovable property 
of such organisations. The order bann
ing these organisations was rescinded 
on 22nd March, 1977 and instructions 
were issued to State Governments to 
restore the possession of all such pro
perties to the nominees of the erst
while banned organisations.
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